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nplicant and. N4r. 1 .I)ash, 1 .d Additional Stan, 

unsci for the kespondent, 4.111 whom a copy of this O.A 

already been ,er:eJ 

The Applicant has approached this i'rflblu-ml  

under Section 19, of the Administrative Inbuiiids 

1985 to quash. A..nnexure-A13 and to give direction to 

Re:pondents to reconidcr the case of the Applicant, for 

oointment in any Group-D post on compassionate 

rcniation of the Applicant is pending wt.h the 

".cw Deffli since O7.Q42O6 

.Ld. Counsel fbr both Ui.epart;es: 

and there being no ojectio'n 	either of the parties. DG 

(Posts) (Respondent o.!) isl to dispose of the 

representation within two months irom the date of iccelpt 

of a copy of this Order. 

O.A. is di:sposcd ol' accordingly. 

Send copies 01 this order, along with copies of 

the O.A., to the Respondents and free copies of this lorder 
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